8

(A)

04 . 555’[1‘5

N—"

Office note as to

Parties, on Misc.Apnlication118/97. This |
is an application for modification of the
order dated 29.1.1997 made by this
Tribunal, Iearned counsel for the
applicants stat-;es that the direction is

to have beem;fqvto Respondents 1 and 2
and accordingly @ praver is magde for
necessary correction.
for the Respondents does not oppose the
prayer, Accordingly, the prayer is
allowede Let the direction be issued
to Respondents 1 and 2.

to the counsel for both sides.
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